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, ['.No..0-l/02/2017-Qent: In_exercise ofrhe powers conferred by sub-section (l) ofsection 6 ofthe Aaand Marriage Act,r909 (7.of 1909) (insertea uy ,rr. un,rnar"nt act ie. trre,qnani rur*ug"(Amendment) Act z0r2) read with Gou..n*"ot 
"i 

ildir, rr,Iiri.oy of Home A_ffairs, NotificationNo- U-110i0/05/20rs-urL dated._ lgrh nprii, zo iL,'1""'Administrator, Union Territory ofLakshadweep hereby makes the following *f.. ," pr"riJ" f* f"gi"ur,i"ri ";;;iil;i"r".,namely:-

NOTIFICATION

RULES

1 short title and commencement--. (1)^These rures may be called the Lalahadweep
Anand Marriages Registration R ules,2017 .

(2) It shall come into force on the date of com ing into force of the Anand Maniage(Amendment) Act,2012 (29 to 2012).

2. Definitions:- In these rules, unless the context otherwise requires,_a) ' Act" means the Anand Marriage Act, 1909 a, am"ni.d by the Anand
Maniage (Amendment) Act,2012 (7 of 1909);

b) "District Registrar" means the District Registrar of a district authorised undcr-,1- 2 .r urr, J,

c) "Form,' means the Fonn appended to these rules;

d) "anand marriage" mears anand marriage commonry known as Aland Karajsolemnized under the Act;

e) 'register" means a register of Anand marriages maintained by the Registrarof Marriages:

f) "Registrar" means the Registrar of Marriages auororised under rule 3.

3' Authorisation for registration. of marriages-- For, the purpose of registration ofAnand Marriages commonly .ho*.l, Inuna f*"; solemnized within the Stare,the State Government may, by notification in the 
"official 

Gazdte, urrt *ir"- r"officer to be----
a) a District Registrar for the district specified in that notification;b) a Registrar of Maniages for the areas specifiea inirJ notification.
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4. Jurisdiction--The Anand marriage shall be registered with the . Registrar within,

whose jurisdiction such marriage is solemnized.

5. Maintenance of Register of Marriages-- The Registrar shall maintain Register of
Anand Marriages in Form-I.

6. Proceduie fcir.registratiori-:- (l) The parties to the Anand marriage shall prepare a

,. memoiandum,ip duplicate in From-II and submit the same to the Registrar along' with documdnts to prove the solemnization of the marriage to the satisfaction of the

Registrar and registration fee of rupees fiffy within a period of thirry days frour the

date of sole'mnization of their marriage:

Provided that for registration of marriages solemnized before the comtnencement of
these rules, such memorandum may be submitted within a period of one year from the

date of commencement of these rules:

(2) The rnemorandum shall be signed by both the parties to the marriage and at least

two other persogs who have witnessed the marriage.

(3) The parties to the mariage who have not registered their marriage within the period

specified under sub-rule (l) may get their marriage registered by submitting the

memorandum to the Registar in Form-[I and a Declaration in Form-III along with
documents to prove the solemnization of the marriage to the satisfaction of the

Registrar and registration fee of rupees two hundred.

Provided that such Declaration shall be attested by a Gazetted Officer or Member of
Parliament or Member of Legislative Assembly or Member of a Local Self Govemrnent

Institutions or notary.

,;

7. Verification and registration of marriages:- (1) where on verification and scrutiny

of the memorandum and d6cuments received under sub-rule (l) or sub-rule (3) of
rule 6 the Registrar is satisfied that the marriage has been solernnized, he may entcr

the particulars of the marriage in the register and issue a certificate of Anand

Marriage in Form-[V.

(2) Where the Registrar has reasons to believe that-

a) the marriage between the phrties has not been performed in accordance with

Anand marriage cerernony; or

b) the identity of the parties or the witnesses tostirying the solemnization of the

. marriage is ntit established; or

c) the documents tendered before him do not prove the marital status of the

parties,
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he may, call upon the parties to produce such further information or documents as he may,
deem necessary, for establishing the identify of the parties and the witnesses or correctness
of the information or documents presented to him within a period of thirty days from date
of receipt of memorandum.

lO.Appeal:- (l) Any person aggrieved by the decision of the Registoar may file an
appeal to th-b District Registoar within a period of three months from the date of
communication of such decision.

Provided that the delay, if any, in filing such appeal may be condoned for rhe
reasons to be recorded in writing by the District Registrar if the Appellant satisfies District
Registrar that he had suffrcient cause for not prefening the appeal within the specified
period.

(2) The District Registrar shall, after giving opportunity ofhearing to the parties concerncd,
dispose ofthe appeal within a period of fifteen days.

I I . Filing ol Memorandum:- (l) The Registrar shall forward duplicate copied of the
memorandum received in a month to the District Registar before the 10d'day of
every subsequent month.

(2) The originals of the memorandum received by the Registrar and duplicate copied
forwarded to the District Regishar shall be retained under the Special Marriag e Act, 1954.

(3) The Registrar shall also forward particulars of the corrections made under rule 9 with
the date of correction and a copy thereofto the District Registrar.

FARO KHAN
ADMINIS TOR
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8.. Refusal of registration of Anand marriage:- The Registrar may, for the reasons to be

. r_egordpd rn rTiliog refuse the registration of marriage, if the parties to the marriage

: ,i{4ll !o compJy with the directions issued by him under sub-rule (2) of rule 7.,]

9. correction of the entries in the register-- (l) The Registrar may, on an application
made by any party to the marriage, if satisfied that there is typographical or clerical
mistakes in the'entries made in the register or on the certincate of Registration in
relation to the hame, age or date of marriage, make suitable corrections with
previous sanction of the District Registrar and affix his signanrre to each sr.rch
correction.
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2. Place of Marriage:
(Specify hall,
auditorium etc.)

rORM-I
lSee Rule 5)

RDGISTER OF ANAND MARRIAGES

Local area

Signature of the Husband

Signature of the lvif'e

3. Details of Parties to the Mardage (As on the date of marriage)

Details

(a) Name in fr.rll
(in capital letter)

(b) Nationalitl

(c) Age and date of bit'th

(sufficient proof shall be

produced)

(d) Permanent address

(e) Present address

*(0 Previous marital sttltus

Martied
Unmaried
Widower

District/ IslandWard

Photo of the
Husband to
be a.ffixed

Photo of the

Wife to be

affrxed

IYfe

t. De1ills of'Marriage:

Husband



Y, ;

ri/idnrv

Iliyrlrr:,eci

(g) V,/llct.llcr 4p)j sPrlPIe ts
livirrg (if yqs, irurr'ber of
spousc lir,ing)

(h.i Na.me ol father or
guairliirn e.rrcl tlre relalioru;hi D

ii) r'.ge

(ii) ,4. drJrtrsl:

(i) I.larrre o f prr:tlrcr

(ij .^.gt:

(ii) Address

"l)r1 ( ) mllrk. ou rvhichcvcr is ap;rlir:ablc.

4. lVitnr:ss ol solernlization of rrran.ilge

i. (t) l"llrnu:

(b) Addres:;

2. (rt) Nanre:

(b) Acidiess

ST,ACE }'OR OP]F'ICE IISE

6. Details.of Documents/records/proof of marriage required under nrle 6:

,r(Ycar)

-_l

.i

q

Itr:rlistration irl<:'.

Date

If.cgist a r'

lJate:

Registra.r


